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Letters PaleDt Appeals 

9401. SHRI SADHU RAM: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether none of the letters Patent 
Appeals have been taken up for hearing as 
regular matters in the High Court of Delhi 
for the last few months ; and 

(b) if so, ·the steps taken to ensure that 
their disposal is not delayed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA): (a) The 
competent authority to decide upon the 
priority to be accorded to a calle. or a class 
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of cases is the Chief Justice of the High 
Court. However, it is not correct to say 
that none of the pending Letters Patcnt 
Appeals has been taken up for hearing in 
the Delhi High Court as a regular matter 
in the last few months. 

(b) Consistently with the need tn dis-
pose of urgent matters, efforts are beina 
made to clear the "rrears in accordance 
with their priorities. 

Grants to Madras State 

9402. SHRI KIRUITINAN : Will 
the Minister of EDUCATION be pleased_ 
to state: 

(a) whether any grants have been givell 
by the Union Government to the Thami-
zhaga Arasu (Govrmment of Madras) for 
cultural schemes during 1967·68 ; 

(b) if so, the details therool; and 

(c) the amount proposed to be given to 
Tamil Nadu (Madras State) during 1968-
691 

THE MINISTER OF STATE IN THE 
MINISTRY OF EDUCATION (SHRI 
BHAGWAT JHA AZAD): (a) Yes, Sir. 

(b) The details of the grants are as 
under: 

(i) A sum of Rs. 2.0 lakhs for 
construction of a building for 
the Connemara Public Library, 
Madras. 

(ii) An allocation of Rs. 10,000/-
was made for this ulider the 
scheme for the development of 
Re'organisation of Museums but 
no grant was released to tho 
Government of Madras during 
1967·68. 

(iii) Rs. 15,037.85 under the scheme 
'Inter-state exchange of Cultural 
troupes'. 

(iv) Rs. 4,000/- under the scheme 
'Exchange of outstanding artists' 
amonsst the Zones of India. 

(c) The allocation of funds under the 
propoaed schemes has no! yet been decid-
ed. 




